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Government of Jammu and Kashmir

Finance Department
Civil Secretanat Snnagar

Notification
Srinagar, the 227 October, 2019

'SROE 26 In exercise of the powers conferred by sub-section (3) of section 9 of the Jammu and
‘Kashmir Goods and Services Tax Act, 2017 (Act No. V of 2017), the State Government. on the

-recommendations of-the Council_hereby makes the following further amendments in the notification
No SRQ -GST-13 DATED 08.07 17, namely.-

(i)  for senal number 9 and the entnes reiating thereto, the following shall be substtuted namely -

T 2) [ e W
" "9 | Supply of services by a music ' Music composer, | Music company,
| | composer, pholographer, artist ~ photographer, artist. or | producer or the like,

| 1 or the like by way of transfer or ' the like located in the taxable

| ' permitting the use or enjoyment lermtary 7,

‘of a copynght covered under
clause (a) of sub-section {1) of
section 13 of the Copynght Act,
1‘ 1957 relating lo onginal
[dramatic* musical or artistic
| works fo a music company, |
' producer or the like

- I —— S SR

(i) after senal number 9 and the entnes relating thereto. the following senal number and enines
shall be inserted, namely. -

(YT A 2T ) BT S
oA ' Supply of services by an author " Author  Publisher located in the
| by way of transfer or permiting t - laxavle territory
'the use or enjoyment of a |
| ' copyright covered under clause
| ' (a) of sub-section (1) of section Provided that nothing
| ' 13 of the Copynght Act. 1957 contained m this entry
| relating to original hterary works shall apply where -

]' (o a publisher |

| P e o s i e et e
el g i -

(1) the author has faken




I | registration under the
Jammu and Kashmir

Goods and Services

r } Tax Act. 2017 (Act No.
-V of 2017). and filed a
;declafatm. in ne form
al Annexure |, within the

| ime  timit prescribed
therein.  with  the
junsdictional CGST or
SGST commissioner. as |
the case may be that
he exercises (he option
to pay central tax on the '
l service specified in |
.' column  (2)  under
‘ : forward  charge in
' accordance with Section |
' 9 (1) of the Jammu and
| | | Kashmir Goods and
| | ' Service Tax Act, 2017
a ', ' under forward charge.
- and to comply with all
the provisions of Jammu
' and Kashmir Goods and
4 Service Tax Act. 2017
(Act Na. V of 2017) as
| they apply to 3 person
e :
liable for paying the tax
in refabion to the supply
of any goods or services
- or both and that he shall
|not withdraw the said
option within a penod o |
"1 year from the date of
exercising such option
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' {u) the author makes a
declaration as

| prescribed n Afnexure

| i on the invoice issued |

. by im in Form GST inv-

' - | to the publisher. -
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after serial number 14 and the entries relating thereto, the follovang senal aumbers and eatries
shall be inserted, namely -
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“15 | Services provided by way of renting | Any person other than a | Any body corporale
fﬂf a motor vehicle provided to a  body corporale. paying ' located in the taxable |
body corporate - CGST @2 5%on renting of ~ termtory
. motor vehicles with input tax ]
| credit only of input service in |
: }» | tne same ling of business |
1 —ST A

Services Of |entmg Of SECUnEs | LENGBT 18, @ person who ) BOMOWEr 18 @ person
| under Securties Lending Scheme | deposits  the  securfties ' who borrows the securities
| 1997 ("Scheme’) of Secunties and  registered i s name of in - under the Scheme through

i
|
'I_
|
|
|
!
|
j | Exchange Board of India ("SEBI').  the name of any ofer an approved niemediary
|
i
|
5
|'|

| as amended. | person duly authonsed on | of SEBL”
‘ | his behalf with an agproved |
intermediary for the purpose |
' ! of lending under the
| i.. - Scheme of SEB!
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2 This notification shall come into force w.e f 15 day of October, 2019

By QOrder of the Government of Jammu & Kashmir

Sd/-
(Dr. Arup Kumar Mehta) IAS,
Financial Commissigner
Finance Department.

" No: ET/EStYGST/119/2017-IV Dated: 22102018
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Secretary, GST Council, New Deltu,

All Financial Commissioners.

Financial Commissianer to the Hon'Dig Governor

Principal Resident Commissioner, J&K Government , New Delh.
All Principal Secretanies to Government,

Al Comrmssicner/Secietanes o Government

Dwisianal Commussoner, Jammu/Kashmir

Excise Commussioner, JEK

Cammussigner, State Taxes, 16K

Additional Commussioner, State Taxes (Agm) Jammu/Kashmir
Additional Cammissioner, State Taxes Tax Fianmng, JEK

Pyl. Secretary to Hon'ble Advisor (S).

President Kashmir Chamber of Cornmerce & Industry, Kashrmir.

 Prasident Federation of Industry, Kashmig,

Precident Chamber of Commerce & Industry, Jammu,

President Industries Association Bart Brahmana/Samua

President Tax Bar Association, Jammu/Sninagar

General Manager, Government Press Jammu/Kashmir.

Bryvate Secretary 1o the fmancial Commissoner, Finance Department
Government Order file/Stock file/Incharge website

o W4
{Dr) Aadil Fareed)
Depuly Secretary to e Govemment



Annexure |
FORM

(9A of Table)

Reference No Date

To

(To be addressed lo the junsdictional Commissioner)

b 1 Name of the author
24 Address of the author
3 GSTIN of the author,

Declaration

1 | have taken reqistration under the Jammu and Kashmir Goods and Services Tax Act. 2017 (Act
No. V of 2017) and Ihereby exercise the option 1o pay central tax on the service specified aganst
senal No. 9A in column (2) of the Table in the SRO notification No. SRO -GST-13 DATED 08 07 17,
supplied by me, under forward charge in accordance with section 9 (1) of JKGST Act. and lo
comply with all lhe provisions of JKGST Act, 2017 (Act No. V of 2017) as they apply to a person
liable far paying the tax in relaton to the supply af any goods or services or bath.

2 | understand that this option, once exercised, shall not be aliowed to be changed within a penod of
1 year from the dale of exercising the option and shall be valid, at least, lili the end of Financial
Year following the year in which it is made

Signalture
Name
GSTIN




Annexure |}

(Deciaration to be made n the nvoice by the author exercising the option 10 pay tax on the “supply of
service by an author by way of Iransfer or permitting the use or enjoyment ol a copyright covered under
clause (a) of sub-section (1) of section 13 of the Copynght Act, 1957 relating to original literary works 1o a
publisher” under forward charge )

Declaration
(9A of Table)

| have exercised the option to pay central tax on the service specified against serial No 9A in column (2) of the
Table in the SRO notificaton No SRO -GST-13 DATED 08.07.17under forward charge.



